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Judgement

A.P. Misra, J.—We are informed that the Petitioner No.4 is dead. Therefore, Writ
Petition against Petitioner No.4 is dismissed. The Petitioners seek direction to the
Respondent to grant them freedom fighter pension under Central Scheme in view
of Annexures "A", "B", "C" and "D".

2. The Respondent, Union of India, raised objection in the counter affidavit that
the Petitioners have not applied in the prescribed forms before the State
Authority for the grant of pension for freedom fighters. It is said that in case if
any application is made in the prescribed form to the State Government within a
period of one month from today, the Respondent will consider Petitioners' case in
accordance with law.

3. Accordingly, we dispose of this Petition with the direction, if any application is
made in the prescribed form by the Petitioners to the State Government within
one month from today, the State Government will forward with comments to the
Union of India within two months thereafter. The Union of India within two
months after the receipt of the aforesaid comments from the State Government,
will dispose of Petitioners" claim in accordance with law.

4. With the aforesaid observation, the Writ Petition stands disposed of.
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